THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR
ORDER SHEET

Applicant (S)

Advocate for Applicant (S)

APPLICATION NO.:

Respondent (S)

Advocate for Respondent (S) .

ORDERS OF THE TRIBUNAL

NOTES OF THE REGISTRY

03.03.20069

OA No. 430/2008

None present for applicant.

Mr. R.G. Gupta, Counsel for respondents.

‘Heard learned counsel for the respondents.

For the reasons dictated separately, the OA is

dismissed.
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S INTHE CENT_RAL ADMINISTRATIVE TRXBLNAL, |
. . JAIPURBENCH - :

Ja!er thls 1Irhe C‘3rd day of March 2000

. ORIGINAL APPLICATION NO 430;’2008

. : : i oo~

T HON’ BLI: MR. M.L. x.HAUHAN JUDICIAL MEMBER
hO‘\}’BL'; MR B L. I\HATRI ADMINISTRATIVE MEMBER

| Ra1 Kumar Meena son of Shri ‘Hari Narain Meena aged about 40
. years, working as a Senior Artisan Khalasi under SSE. Loco (Trouble

S ' Suiting) Jaipur, res;dent of Plot No. 9047, New ‘Loco Hasaapura A
‘_.-Jaapur ’ - s - S

‘....‘._APP}_ICANT\ a

(By Advocate: None ).
- | VERSUS f‘
1;‘ _~The General Manaqer North Western Rallway, Hasanpura
| Road,Jaipur. = -
2. The- Dms.onal Raﬂway Manager Power House Road No.th

L _;Western Railway, Jalpur : :

..-.;...RESPONDENTS _

| (By Advocate Mr R.G: Gupta) "1 B

ORDER(O ). R T

In. thIS case . the- orlcvance of the apphcant iS reoardmg,

. m%m*ﬁr—,—e:ghe@-w«:féz selectlon to~ the post of Dlesel
iAssxstant/Assxstant Loco Pllot When the matter was - hsted on . ':- :
;;,05 11 2008 thas Trabunal g“anted ex—oarte stay on the basis Of“"“

E _submlssmn made: bv the apphcant that When ongmal notlfacatzon for

=

-':{;s ecuon “for the said oosts was lssued on 11. 01 2007 the appllcant
*;; 'Was ehg:b!e to appear in the wntten test However subsequent‘y»
T after a iaose of one year another notlﬂcatlon was lssued 0'1,._" :

‘ »'Zf‘22 10. 2008 (Annexure A/l\ as such aoohcant $ candlda-.ure cou!d not .

:-'-have been re3ected on the ground of over age S



have categortcally stated that apphcant IS not ehgrble for the 4
aforesaid oosts ‘as- the saad oosts are meant for selectlon to be. a
conducted amoaost the surplus emoiovees bemo one trme exceptton :

and smce the apphcant does not be!onos to such category, as such: - "

I‘HS candrdature canrot be consadered for selectton for the sa;d post -

- :"2 7 he resoondents have F!ed “eo!v In the rep!v the respondents =

However the apphcam was Dermltted to apoear orov;smnallv in the'

wrltten test for the post of Dlese! Assnstant/Ass:stant Loco Pilot by

vurtue of ex parte stav oranted by thrs Trlbuna! on 05. 11. 2008 The-f_

respondents were drrected LO proauce the result of the ertten test of
the appucant in order to ascertam whether the aophcant has ouahﬂed,_

the wrltten test ‘or not. The sald Fesult’ Was produced bv the Iearned e

counsel for the respondents on 20 02 2009 whtch was kept :n sealed.

o ‘.cou!d not quahfy the wrztten exa**amatlon

Thus zn vrew of what has been stated above we are of the wew'?.

'conducted from amongst the surolus staff or from Othé: category

to costs. -

- (B L. MATRI) Co T e R (M L. CHAUHAN)
- MEMBER (A,;~ e MEMBER (J) |

= cover It was ooened bv thzs Trrbunai and it was found tnat the' '

. ‘-*apphcant has obtamed 32 5 marks out o: 100 marks As sucn he '

’_ thet the apphcont |s not entttled LO anv rehef and as such we are not o

”reoutred to go. mto the ouestion whether such_ seiection is LO be',' .

—_ '4'.:2 \Nlth these observations the OA rs dasoosed of wath no orde; as )

T’



